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1 The Zirsctor of Educatiun

Uelhi Administration,
0ld secretariat, 0=1hi,

2. Administrator,
through Chief Zscretary,
Ozlhi .dministraticn,
5,5hamnath Marg, Delhi,
2. Union of India, through:

decretary, ,
Ministry of Zduc.ticon,
Shastti Bhawzn, New Yelhi

{8y 5hri drun Bhardwaj)
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of November 1394,
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This applicaticon is

primarily directed

against the order revserting tha applicant to ths
roit of senior grade drawing te.char from the
N post of Postgraduate toacher (dr:uing). Ot her

2, The applicant's claim in tha
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i3 as followsé-

He was appointad

gocvernmant sghool
the scals of &, 16
time three gradss

juniocr drauing teacher in
af Delhi Adrninistration in

0-300 on 18“7"1@519_ At this

axisted in the cchocl, namsly:

- 170=350
- 160~300

30~3C0
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Cn the introduction of the two gr

2y arder dated 26-2-~64 the applicant was promoked

te the next higher grade namely Grade I, With
effect from 27-5-70 three grads system was replaced
by twd grade system, as follous:
¥ 2 9
? ' .
(i) Senior grade For teaching
draving to students of Poo 250-550
class XI, :
(ii) Junior grade for tesaching
drawing to studsmts upto C B,2208~430
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de system, the

applicunt was plac8d in the senior grade of
P2a250-550 and assigned to teach the students of
cluss XI,Atithis time tre applicsnt possessed the
qualificaticns prascribied for teachars teaching
drawing to students of class XI, Subsequently

the minimum gualificaticns uers raised and the

in the Tribunsl, Thay «ll got relisf, The
petitioner had mot taken Qny procesding either
beforz the High Court or in the Tribunal, However
he was alsoc <2llowed the post graduate scals by

order duoted 25-11-1988, This was tried to he

withdrawn, In the order datad 30-5-90 (Annexurs H)

or

it is menticned "Shri Brij Raj 5inoh, Orawing
L]
Tzacher 1s hersby informed that he was reverted

from the post of BPGT becuuss he was not eligible

for the post as per rescruitment rules, It is

L




at this stage that the zpplicant filed the prasent

application,

3. On behalf of the respondents it is submitted

that in the order dated 25-11-1988 the dapplic=ntls

nime came to. be included because of the ‘judgments
passed in tha legal procesdings but since the
applicant was not a party to the probeedings, he

is not entitled to the bensfit of the said judament s,

4o We are unabls to Sust;in the defence, It
is not disputed'that‘the applicant is similafly
placed as oﬁhers mentioned in the order dated
25;11~19889 Obviously the applicant would also
have oot relief if he had dpprﬁached the court of
tﬁe Tribunal. IF'the administrative autharity
gave bene%it of the judgment obtained byvéimilquy
situated péfsoné to ths applicant;-no errof'had
been committed by them. ' Accordingly there ués

no occasien For'fhe respondents to withdraw from

the spplicdnt the benefit rightly given te him.

5. ' The learned counsel had ihitia;ly tried
to submit thet the applicaticn was barred by time.
We are unable to Qgreag‘ The order DF‘reversion
u;s passed on 3b~5—90‘and the present U.A, was
Filad on 11-10-90, Admittedly the period of

limitation is one year from the date of accrual

of the cause of action., The submiscion of the

learned counsel is that the causs cof «ction
Jccrued to the applicant on the date t he quali-

ficatlions were altered, e ars unable to accept

i
o

2 submission of thea learhed counsel., If
despite alteratioﬁ in the QUaliéiCdticﬁs the
applicant was not rsverted from the higher scale
to the louef scale taere Was no DCCdsion for him
to approach the Tribunal, The céuse of action

arose to the applicant only when order of reversion
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Uas pasaed sgdinst him.
0o In view ¢f the
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second call, we maks
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